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Judgement
Markandey Katju, C.J.
This writ appeal has been filed against the interlocutory order dated 13-6-2005 passed by the learned single

Judge by which the Appellant"s prayer for release of her vehicle was rejected on the ground that that would tantamount to grant of
main relief itself.

With consent of both parties, the main writ petition itself was directed to be tagged along with the writ appeal for final hearing.
2. Heard the learned Counsel for both parties.

3. We see no reason to interfere with the impugned interlocutory order passed by the learned single Judge. However, in the facts
and

circumstances of the case, we direct that the confiscation proceedings u/s 6A read with Section 6B of the Essential Commodities
Act be

completed expeditiously, preferably within a period of three weeks from the date of production of copy of this order. If the authority
concerned

rejects the prayer of the Appellant for release of the vehicle in question, the Appellant has a remedy of appeal u/s 6C of the
Essential Commodities

Act. Thus the Appellant has in fact two alternative remedies under the statute itself.



4. The appeal is dismissed and the writ petition is disposed off with the above direction. Connected WAMP No. 2475 of 2005 is
closed.
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